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| THE HON'BLE r)gR.JUSTICE IN SARMA,

| ; ; Heard Mr.éT Michi, learned counsel Jfgr {

petitiioner. . ;

.

| | Let the Iecords be called fo'r.

J ) Let a Rule issue qélling upon the
respondents lto show ca;iu,se as to why a writ should -
" not be issued as prayeid for; and/or why such further
or o*%her or?ers shoul not be passed as to this

- cour& may sepem fit an proper, ‘¢
e
\ { Mr.PN Choudhury, learned CGSC accepts
I ’ .
‘notuf:e on béhalf of respondents 1 and 2.Mr.H oy,
J:eanhed GA for Arunachal Pradesh accepts notic{e on
behalf of respondents 3to 6.Extra copies of the
% petition shz!xll be sen*ed on them by obtaining necesse
ary recelpt{failing wZich the _rule issued shall

stanT dlscharged without any "further reference to -

- this court. l L g

' | Regardin interim prayer,list this
matter aftek 2(two)weeks to enable the lggjrned

coun%el for respondenFs to receive instruction in the

— . u_uv\"/ matter.mthe meamma the petitioner shall be allowed
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TRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

.-

;' Original Applibation'Nos.rxpm;zoo(y) tto 208(T) of 2001,

Qate of Order 3 This is the 22nd Day of June, 2001,

" <HON'BLE ME, JUSTICE R.R.K. TRIVEDI, VICE CHRIRMAN.

HON'BLE MRs K.K. SHARMA, ADMINISTRATIVE MEMBER.

' 0.A.N0.200/2001(T) (in C.R,6037/98)1

Re. Prathapan : « o 0 Applicant,
By Advocate Mr.B.K.Sharma & Mr. PK,Tiwari,
State of AruhachalctPradesh & Ors «. Respondents.

* By Mr.8,C.Pathak, Addl.C.Gi5.0.

0.AsN0<201/2001(T) (in WeP.{c)1117/2000 3

Shri Habung Lalin ¢ o o Applicant.
- By Advocate Mr, Tagia Michi
- g = ‘
Union of India & Ors. o o e Respondents,

M r.B,C.Pathak, Addl.CeGeS.C.

0.A.N0.202/2001(T) (in W.P.(c)374/2000
Sri Keshab Chandra Das o o Applicant,
By Advocate Mr.Amitava Roy & Mr.S.Dutta

e VUs =

§tats.of Arunachal:Ppadesh & Ors |
Mr. A.Deb Roy, Sr.C.G.S.C,

Respondents,

Sri Gamboh Hagey ' o v e Applicant.
By Advocats Mr.M.Chanda & M reS.0utta

- Vg =
The State .of Aminachal Pradesh &« Ors, R!? pondents,

Mr.B8,C.Pathaik, Addl.CeGeS.LCe
0.8.204/2001(T) (in W.P.(c)373/2000) 3
Shri Rathindra Kumar Deb o s o Applicant,
By Advocate Nr.Amita\)a Roy & Mr.5.0utta

- g =

ThacSte¥e:60ikinashal Pradeshex *Ors, Respondents,

Mr. R, beb ROY, SreCoGeSeCo

Contdes 2

4



o g 10
0.4.205/2001 (T) (in W.P.{c) 376/2000) : : A =
Shri Utpal Mahanta ' ¢« « «  ARpplicant, -

By Advocate Mr,A,Roy & Mr.S.Dutta

Tho.State:afih runsshal Pradesh &,0ps, o Respondents,

Mr. A.D8b Roy, STeC.GeS.Co |

0.A%206/2001(T) (in u.P.(c) 496/2000) s

Hage Mubi Tada ¢ o o . Applicant,

By Advocate Mr.A.Roy, Wr.M.Chanda & Mr,S.Dutta ‘
- Vs - o | |

Union of India & Ors. e e e Respandents,

0.A.207/2001(T) (in 4P (c) 876/2000) +
Malay Bhushan Dsy ggﬁj .« o o Applicant,
By Advocats Mr.B. C ,Das & Mr.S.Dutta

- Vs =
Union of India & Ors, .o Respandents,
Mr.A.Deb Roy, SreC.G.S.Co

0.R.N0,208/2001 (T) (in W, P.(c)375/2000)

Shri Hage Tamin “ e Applicant,
By Advocate Mr.A.Roy, NPQNQChRNda & Mr.5,0utta.

- Us - .
The State of Arunachal Pradesh & 0rse « » Regpondents,
Mr.A.Deb Roy, 5reCeGeSeCe

o
I
[{=
Im
0

RyR.Ko TRIVED]

We have hé%rd (‘!r. M. Chanda for the applicants

and Nr.ﬁ Deb Roy, learned Sr.l.G. $,C. for the respondents.

2. In all the aforesaid D.A.s the questions of lauw owe % A

\J\\M\. \,69\’\
\fra similar and they can be disposed of by a common

contdse 3

&f/‘)(



order, against which learned counsel for the parties

/

have no objection, .

3.

The applicanté,of the present 0.A.,s are serving

in difPerent capacities under the State of Arunachal

Pradesh, Ths applicants are serving on the basis of

deputation, Thay ars mainly involved with Divisional

.,

e

4 W N
Accountant in the organisatioq,tad}gdministrative con=

trol of Accountant General (A&E),Arunachal Pradesh and

Neghélayé, After expiry of the periad of deputatioq/

ordagfﬂave been passed for repatriation to their original

department, Agrieved by the order of repatriation the

" applicahts ewe filed the Urit Petitions in High Court,

which have been transferred to thgs Tribunal,

4,

'Learned counsel for the applicant has submitted

that by order dated 15-11=1999, the Government of Arunachal

Pradésh has extended the period of deputation for a

period of tuo years from the date of expiry of their

present respective tenurelin the interest of public

service, The operétiﬁe&bart of the order reads as under ¢

"The Govt, of Arunachal Pradesh is of the
vieu that requitment and posting of the DAO/DAS
for 38 working Divisions of PUD may not be done :
at this stage, since final decision of the
Govt. is still awaited, Tha serving Divisional
Accountants in the works Deptts on deputation
basis may be allowed extension far a further
-period of tuo years from the date of expiry of
their present respective tenure in the interest
of public service, This will provide succour
to the poor financial position of the state
prevailing at the present time, This arrange-
ment is proposed till vieu of the State Govt,
in final shape could be put foruvard to your
esteem office," . ‘

Thus thetperjodiof expiry stands extended by order dated 15th

Nov'99 from the date of expiry. In the meantime the State

of Arunachal Pradesh has taken a decision to absarve the

~ g

C;)ﬂtd.o -4



deputationist applicénts in the State Cadre by order

dated 12-1-2001, copy. of uhich has been filed as

Annexure=9, The'lettariis being reproduced belous
|

"Ta v _
" The Accountant General(AaE)
Arunachal Pradesh, Meghalaya, etc.,
Shillong=793 001,

- Subg. Transrar of the Cadre of’Divisional
Accounts Dfficer/Divisional Accountants
to the State of A runachal Pradesh =
ragarding, _ \ :

|

Sir, |

It was under active consideration of the
Government of Arunachal Pradesh for sometime
to take over the Cadre of the Divisional
Accounts Officers / Divisional Accountants of
of the Works Department totsllhg. 91 (Ninety ond
posts from the existing combined cadre being
controlled by you. Now, the Gouernment of
Arunachal Pradesh has decided to take over the
abova said Cadre under the direct coﬁtrol of
the' ector of Accounts & Trﬂasurzcs, Govt,
achal Pradesh, uith immediate effect,

g rsons those who are borne on‘regular
basis in.the cadre and opt to come over to

A rypach 1 Pradesh state Cadre, will be takesn
over on*status qQuo subject to acceptdnce of

the state Government, It is also dieided that
henceforth no fresh Divisional Accountant(s)

on depstation will be entertained, Cases of . .
those who are presently on deputation and
serving in this state shall be examined at this
end for their Puture contimuation even after

completion of the existing term of deputation.

It is, therefore, requested to take
necessary action at your level so that the
process of the transfer of the Cadre’along with
the willing personnel can be completed imme-
diately, ‘

Formal notification is under issue and
shall be commun1catad in due courss,

Yours Faxthfully,

Pk ‘

|
| |
(Y M ng)
BDirector of ARccounts & :Treasuri es
. & Ex=0fficio Oy.6ecy.(Finance ),
Govt. of Arunachal Pradesh,
NAHARLAGUN,n :

totitd.. 5
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9 As the State Government has extended the periocd

of deputation and further has taken a decision to absorve

the:applicants in the State Csadre by order dated 12-1-2001,
g |

in our opinion, nothing is left to be decided by this
Tribunal in these 0.AR.s. The order of repatriation impugned

S ke PR YT
in these 0.R.s stands/i;ﬁg:;dod(by order dated 15-11«1999,

™

{ «
FiledL%:‘Annexure-7fu

Theapplications are accordingly, disposed of. ..ursdngd

1t is*wade clear that if change in the present situation
NS S bt lec & ' ) ’ ‘
arises, it ﬁstan to the applicants to approach this
Tribunal,
There shall, houever, be no order as to costs,

Sd/VICE CHAIRMAN
Sd/MEMBER (Adm)

By —

TR IR - et s < ae e o
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| THE GAUHATI HIGH COURT

¢‘15 HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR : TRIPURA
‘ MIZORAM AND ARUNACHAL PRADESH)

CHECK SLIP

DISTRICT . _jﬁpmm,omcz Wp: (O case No. 4111 ) 12,000
DB@/ A@ gg} CATEGORI €ODE : /55670

FILING SL. NO. \\) DATE OF FILING : :72- - 2600
Name of Party : 7[7[—%6“7/ A&Am/

LN V-S

2672/ on Df f /«f/’é‘fa\

Slgnab\lrk\ of D A.

Wl \

‘l. Court Fee due
Court ‘Fee paid
Deficit if any

2. Filed within Limitation : Yes/N
Condation Petition : Yes / No.
(if any)

3. Related information For : Yes/ N(;.
Caveat Matching

4. Vakalatnama File : Yes | No.

5. Cgirtiﬁed copy of order : Yes/No.
Judgement, if required,

Filed.
= L/
6. Affidavit { Verification ¢ Yes/No.
in order.
o ot
7. Form 1n proper - ¢ Yes/ No.
8. Any other defects (tobe : Yes/ No.
nanied )
J‘f
CASE READY /DEFECTIVE 7
%\ £
SIGNATURE OF THE%?JPDT SIGNATURE OF THE STAMP

FILING SECT[ON REPORTER.
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y Form No. GHC-NIC/INP/01
!

J

THE GAUHATI HIGH COURT

('THE HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR : TRIPURA
! MIZORAM AND ARUNACHAL PRADESH)

| ~ Category " No. Year |
1I (L) Case No, : 2\9’*75 ) CQ) / ,////9‘ 189 2000 .
1. (b) Related Case No, :__ / /199

1l§. (‘1&) Related Information : '

1;:. (?) Jurisdictional Value Rs. ‘ 1. (e) CourtFeeRs. £ [ £0

1 (619) Provision of law under which the case filed

3% ‘ DATE |/ MONTH /  YEAR

15 (‘f) Date of Registration : 1_0]%_‘ / ‘ o) l 3_‘ / IQ_J OI 00

21 (a) Case Category Code : "-—* l | ’O ' 0 ’ 6|© } ’ .l [ i

. | *

2‘ (b) Subject Category .Code { é}:ékgl

P *

o v
2. (¢) Benoh Code : | ]@j

3. State Name : /9?"@(72“@%/'\/ /MSA/J State Code
4, Petitioner (s) ) #a/burw?, LQ/((/L?’L/___ N

[

L -

5/ Respondent (s) :___2420/07 of (lfhpévc\ 5)/55
B

6. Petitioner (s) /7/7, 'ﬁ:ﬂq/cﬁa M/&Z\/:

Advocate (s)

7! Respondent (s) : é . G, (. C
I Advocate (s) &-A-8- 70

8.’. Stage Code of l“““l_'
’} the Case H

9 Gourt No. ¢ m |
. BRI 6%% o

1
|
10. Caveat (if any) : Yes

I Signature with date
*" Kindly use appropriate codes. '
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DISTRICT : PAPUMPARE (ARUNACHAL PRADZSH) |

IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM2INAGALAND: MEGHALAYA: MANIPUR:

TRIPURA: MIZORAM AND ARUNACHAL PRADESH)
( CIVIL RXTRA ORDINARY *JURISDICTION )

WeP. () No, /P~ oF 2000

Shri Habung Lalin eseee Petitioner,

- Versus -

The Union of India & Ors. ceee Respondents,

Subﬂect t = Ofhert Sercvioz
- 10060

3

Code

[ 1]

‘Bench : -~ &'

INDEZX

Sl.No,. Particulars : Page No.
1.  Writ petition [+ /5
2. _ Affidavit /6
3. - Annexure-2 - I7 — (9
4, Annexure-B _ 20
5, . AnnexureC R/— 22
6o Annexure-D | 2t —25
7o Annexure-E ' 26 - 7/’7L _

. VV\'\/!'-\WKKI’M_M

Filed by 2 =
(1/‘\,,/§£l K3 )000

/»’T’TT.;L‘:J:‘
Advbcate,
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DISTRICT : PAPUMPARE, =
IN THE GAUHATI HIGH COURT
((THE HIGH COURT OF ASSAM: NAGALAND: MEGHALAYA: MANIPUR
TRIPURA: MIZORAM AND ARUNACHAL PRADESH)

( CIVIL EXTRA ORDINARY JURISDICTION )

CIVIL RULE NO, ///7- oF 2000

Category

"

Code
\

] ocné}i>.

To

The Hon'ble shri Brijesh Kumar, B,a,,LL,B,,
the Chief Justice of the Gauhati High Court
and hi;.Lordship's other companion Justices
-of the said Court, |

IN THE MATTER OF ¢

An‘application under Article 226

. ‘ vof the Constitution of India for
issue of a Writ in the nature of‘
Certiorari an@/or Mandaﬁus and/or
any 6ther'appropriate Writ,

Direction, Order etc,

- P \; -
o

IN THE MATTER OF 3

Order No. DA Cell/193 dated
30,12,96 issued by the

Contdees2.




Sr. Acciount_s Officer

i/c DA Cell,Office of the Accountant

General ( A & E ) Meghalaya.
Arunachal Pradesh and Mizo:am
by sélecting the petitioner

on députation in post of Divi-

sional Accountant,

« AND «

IN THE MATTER OF ¢

Offz}c':e Order No., SE/APEC-I/E/S-6
(B)/7/98-99 Dated 6.4.99 issued.
by the Supe;intending Engineér
(Co~ordination) Arunachal Pradesh
Electrical Circle No,I Naharlagun
progpoting the petitioner'to the

post of office Superintendent,

IN THE MATTER OF &

Office Memo No, DA Cell/156 Dtd,
17.12.99 issued by the Senior

F2Y .
Accountant General (gdmn) office.

of the Accoufitant General - (A & E)

Contde e e3e



Méghalaya, Arunachal Pradesh |
and Mizoram, Shillong repatriae’
ting the petitioner to;the parent
department in the post of Asgis-

tant,

f
i

IN THE MATTER OF!:

For inforcement of the petitio-
ner'é“right guaranteed under

Aarticle 14 & 16 of the Consgti-
tution of India as wéll as his

legal right,
= AND =

IN THE MATTER OF 3

shri HabuyLalin,

Son of Shri Habung Tasso,
Resident of A~Sector,
Naharlagun,

District - Papumpare,

Arunachal Pradesh,

coece Petitioner,

Contdeeede



1.

.2.

3.

4,

5.

- Versus «

The Union of India,
Through the Comptroller &
Auditor General of India,
10.Bahadur Shah Zafar Marg,
New Delhi-110002),

The Accountant General ( A & E )
etc, Meghalaya,
Shillong,

The State of Arunachal Pradesh,

Through the Secretary, Depart-

"ment of Power,Government of

Arunachal Pradesh,

Itanagar.

The Director of Accounts &
Treasuries,
Government of Arunachal Pradesh,

Naharlagun,

The Chief Engineer,
Department of Power,
Arunachal Pradesh,

Naharlagun.

Contdeeede



6. The Superintending Engineer
( Co-ordination),
Department of Power,

Naharlagun,

eess  Respondents.

The humble petition of the peti-

tioner above-named;

MOST RESPECTFULLY SHEWETH s

1, .Thaé the petitioner is a citizen of India

and at present.residing at Naharlagun in the disﬁtict

of'Papumpare, Arunachal Pradesh. The petitioner be-

longs to. local tribes of Arunachal Pradesh which is

recognised as Scheduled Tribe of Arunehal Pradesh, .
>~ The petitioner is serving as Divisional Accountant

under Bxecutive Engiheer £&vma%? Division,P.WeD,

24 That the petitioner was appointed as upper
Division Clerk and was promoted to post of office'
.Assistant_in the year 1992 in the Department of
Power, Govt., of Arunachal Pradesh under the Rules
that was in force and since then he is ser¥ing in
the State of Arupachal Pradesh most deligently and

without any blemish,

3. That the Accountant General (A & E) Meghalaya

Arunachal Pradesh and Mizoram, Shillong had adopted

| GUR . B £o7a g, . ' .
T ok, of RagssT | Contd, .6,
wpiti By Bees )
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a policy decision for £illing up the post. of Divie
sional’ Accountant in each P.W, D, Division by taking
staff from other Department and Public works Deptt,

On deputatiaon with the stipulation that the post will
carry pay‘sCales of B, 1400~2600/- per month. as

per the said decisions Options from willing‘oéfi-
cials should readh chief Engineer (Power) and Super in-

tending Engineer (Co-ordination), (Electrical),

4, That in pursuance of the saig policg‘decision,
the‘petitioner also expfessed his options alongwith
others to join in the post of Divisional Accountant
- aforesaid ang accordingly his name along with other s
were forwarded to the Accountant General, Shillong-
for approval and accordingly the aAccountant General;
Shillong also approved the appointment of the peti-
tioner and 6 other persons in the post of f@visional
Accountant in the Scale of pay of 1400=2600/- P.M,
. plus other allowances which was conveyed by the Sr,
Account Officer, Office of the Accountant General,
shillong vide Order No. DA Celi/193 dated 30 12,96
As per the said order, the place of posting of the
petitioner as Divisional Accountant in Sangzam,
P, W.D. Division, as per the said order , the petie )
tioner was initially appointed for é period of 3 wars
and that their services on deputation will be regue

lated by the normal terms and conditions of deputation

Contdo eele




;provided the lending Departments are agreeable

“to place the services on deputation to P.WeD."

It was further provided that the appointment in _
each case is approved against the post of Divisio-
Ng) Accountant created in Accountant General's
office Shilloﬁg; and will be valid aé iong a the

programme continues.

’

The copy of the order dated
30.12,96 aforesaid is annexed

as Anheyure-=3,

5, That the petitioner states that while he
‘was posted at Mechuka as Divisional Accountant
under.the Eﬁécutive Engineer, Mechuka é.w.D. Divi-
sion and deputation under Accountsnt General,

/ Shillbng, the petitioner was promoted in his parent
department mﬁxﬁaﬁxx (Department of Powdr) to the
post of Office Superintendené'vide office order No,
SE/APEC-I/E/S=6 (B)/7/98-99 dated 6.4.99 against

the existing vacancy. . ' T,

The copy of the promotion order

is annexed Annexure-B,

6. . That the petitioner states that wmx he

on receipt of his promotion order dated 6.4.99 from
Contd,..8.
—3240; of Afidage,
gt Goer
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the Sﬁperintending Engineer (Co-ordination) Aruna-
_éhal Pradesh Electrical Circle-I Naharlagun, *‘he
approached the Accountant General Shillong with a
request to release him so as to join'oh his promo=-"
ted post of Superintendent. On such aﬁproach,!the
réspondent No.4, (The accountant General, Shiiléﬁg)
suggested the pétitiéner to complete his deputation
period there after only the petitioner can be relice

ved,

The petitioner in compiiance to the order
of the Accountant General, Shilleng remained and
continued as Divisional Accountant at Bamung P,W,D,

7. 'That the petitioner was served with a office
oragr No., DA-CELL/156 dated 17.12.99 issued by the
Sr. Deputy'Acqouhtant General (Admn) vide’ which the
petitimner was repatriated to his parent department
(The ﬁepartment of Power) in his original post of

office Assistant,

The copy of the order dated 17.12,99

is annexed as Annexure-C,

8a That the petitioner made enquiry in his

parent department to join on his promoted boét of
COntdo P 0.9.

Coord Biga Cozny
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office Superintendept which was promoted vide
office order No., SE/APEC-I/E/S-6(B)7/98~99 dated
6.4.99 which is annexure B, to this writ petition,
On such eﬁquiry » petitioner was made understood "
that his promotion has been cancelled as he wau
noﬁ?released from the establishment of the Accouns-
tant General shillong and his promoted post has
been filled up by some other person who is junior
to the petitioner and petitioner can not be adjus=-

ted with promotional post at this junctdon,

9. The petitioner made further enquiry as to

who were the persons promoted to the posts of office

. Superintendent against his promoted post during

his deputation under the Accountant General, Shillong

and in fact /he got confirmation that in place of

the petitioner one Shri Tasso Tajo and one Shri

K. Norbu of power department were promoted to the
post of office Superintendent vide office order No,
SE/APEC-I/E/S-6 (8) /T/99-2000 Dated 11.10,99, issued

by the Superintending Engineer (Co-ordination) Aruna-

‘chal Pradesh Electriéal‘Circle No,I Departmeﬁt of

power, Naharlagun, The petitioner states that_above

L4

named’ and prombted persons are for Junior to the

petitioner,

Contd, . «10,.



The copy of the promotion order
No., SE/APEC-I/E/S-6 (B)T/99~2000
Dated 11.,10,99 is annexed as

ANnexurce De

10, That the petitioner states that the Direc-
tor of Account, Gévt. of Arunachal Pradesh, Nahar-
lagun vide his office order No, DA/TRY/15/99 dated
15.,11.99 whereby the Accountant General (a §E)
Shillong conveyed the decision of the Govt, of

Arunachal Pradesh for recruitment to t he post of

Divisional Accountant in 38 Division, P,W.D. and
réquested the Accountant General (A & E) Shillong
to allow the presen£ serving Divisional Accountants
in the works departments on deputation basis, may
be allcwed to continue in their posts at their -
respective place of posting for further perdod of
2 (two) years from the date of'expiry of their

present respective tenure in the interest o £ public

service,
The copy of the aforesaid office
order is annexed as Annexure-E,

11, That the petitioner states that his'promoted

post of office superintendent in the department of

power, during his deputation to the office of the

COntd. '} .110



Accountant‘Generai (A & E) Shillong, has been can-
celled and the said post has been filled up with an
office Asstt, who is far junior to the petitioner

and the Govt., of Arunachal Pradesh has also conveyed
in writing to the Accountant General (A & E) shillong
regarding proposed recruitment of the Divisional
Accountants in Arunachal Pradesh and has requested

the Accountant General (a &) Shillong to extend the
‘deputation period of the working Divisional Accountant
for another 2 (two) years from the date of expiry of
the deputatlonlst with a view to fxem form separate
cad:9’Div131onal Accountants for Arunachal Pradesh
Wiphin the State Govt, In such facts and circumstances
the respondent authority may not repatriate the peti-
tioner to his parent department puting him in great
loss. Therefore the respondent authority is‘deserVed
to be direct;d not to repatriate the petitimer ang
to allow him to continue in the present post 6f
Divisional Accountant ander the Accountant General

(A &r) Shillong, pending finglisation of the
recruitment to the post of Euv1slona1 Accountant in
the Direcéorate of Accounts, Govt, of Arunachal Pradesh,
. Itanagar or promotional avenue or post is mer arranged

for the petitioner,

12, That the petitioner states that the respon-

dent authority without application of mind hag passed

Contd, eel2,
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the order dated ,[¥.12-99 directing the petitioner

to repartiate in the parent Department in the

post of office Assisfant without making any prior

‘ arrangement to absorb the petitioner in the appro-

 priate post with appropriate scale of pay in the

department of power, Under the circumstances, the
said order dated/t}-LL;?9 issued by the Respondent

No;zﬂis illegal and unreasonable and liablk to be

' set aside,

13. That the petitioner states that without
making any arrangement to absorb the betitioner is
the partnﬁideﬁartment in the appropriate post with
appropriate scale of .pay, the respondent authority
ought not to have directed to repatriate the
petitioner in the parept department which in the-
circumstances of the case would cause irreparable
loss and great haraship to the petitimer both in .
the rank and scale of pay. Therefore, the respondent

authority may be directed not to repatrdate the

petitioner without first making arrangement for

the petitioner in the paren¢ department for his

appropriate post and scale of pay.

14. That the persons junior to the petitimer
having been given promoticn to the post of office

Superintendent without considering the case of the -

Contdeeel3.
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petitioner while thepetitioner was in deputation
as Divisional Accountant, the respondent authorities

may be directed to repatriate the petitioner in the

post of office Superintendent in the department of

power and unless the same is done the petitioner
may be allowed to continue in the present post of

Divisional Accountant.

15, That the persons ‘junior to the petitioner

" who were also deputed to the Accountant General,

Shillong as Divisional Accountant has not been repat-
riated and other répatfiated_tﬁvisional'Accbuntants
have been retained and are allowed to continue in

their service at the instances of order of Gauhati

| High Cow t passed in W.P. (C) 496/2000, Therefore,

the petitioner has rightto continue in the post of
Divisional Accountant till arrangement is hade, in
parent department for promotion of the petitioner
with reprospective effect from the &ate on ¥hich
Juniors to the petitioner %gg'promoted to the posts

of office Superintendent, Therefore the act of the

respohdénts by repartiating the petitioner to his

parent department in great loss and without making
érrangement for promotion of the petitioner is come
pletely violative of Article 14 & 16 of the consti-

£t tution of India.

Contd.. .’140
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16, °  That the petitioner states that in the
siﬁiiar‘nature of this case, the Hon'ble Gauhati
High Court has passed order in W.P, (C) No. 496/2000
| directing the respéndent authority to allow the |
petitioner to continwe in their deputastion posts
of Divisional Accountant untill the arrangements
~are made in parent departmenf for p:omotion to thé

petitioners,

17. That the petitioner demanded justice but

the same was denied to him,

£ . ‘ o
18, That there is no other efficacious alter

Axk#k nate remedy and the remedy sought for would be

<

just and proper.

19, That this petition is made bonafide and

for ends of justice,

It is, therefore, prayed
that Yomr Lordships would be pleased
to admit this petition, call for

' _ o , the records, issue éule calling ﬁpon
the respondenfs to show cause as
to why the order No, DA Cell/156
dated 17,12,99 issued by the sSr.

' Deputy Accountant General, Shillong

ContdeeelS,
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shall not be set aside or qﬁasbed
and as to why tﬁe'respondent autho~
rities shall not be directed not to
repatriate the petitioner without
making prior arrangement for posting
the petitioner in thepost of office |
Superintendent Ramgsmesx in the Depart4
ment of Power and upon such cause or
causes that may be shown?kl:;aring the
parties perusing the records further
- be pléased‘to make the Rule absolute,

i

< AND -

It is further prayed that pen-
ding disposal of the Rule, the order
No. DA Cell dated 1¥:12'99 issued by
the sr, Deputy Accountant General, |
Shillong may be stayed and the peti-
tioner may be allowed to continue in
his present post of Divisional Accoun-

tant,

And for this act of grace, the petitiéner shall ever

-

pray.,

CAFFAGAVIE eevee




AFFIDAVIT o
, ‘i; Shri Habung Lalin, aged about 38 years,
Son of Shri Habung Tasso, resident of A,Sector,

Naharlagun within the District of Papumpare, Arunachal

.Pradesh, do hereby solémnly affirm and declare as

under $: -

1. That I am the petitioner in this instant
case as such am fully conversant with the facts and

circumstances of the case.

24 . That the statements made in paragraph
- to !7 are true to my knowledge
"and rests are derived from record and are my humble

submission beforeAthis Hon'ble Court.A
. ] ,

I sién on this affidavit on this 7th day.

March, 2000 at Guwahati.

-

identified by me 8 - Z)bé{ 4§%L /éﬂ[£¢”

,@‘Ww%%@@ - | DEPONENT

Advocate's Clerk.

L 7/3/W
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. In the interest of public sexvice- the follewing Head Asoite
4ants 4ye horeby promoted to of ticiase as ssuperinﬁmdmt on purely

f temmrv bagis ﬁ:ma 'gmt ta*wgulariqaﬁon by DrC 4n the scelo of paY
ﬁssmms-mm/.. Poy t.»lwa other allswances- as admiseible with eﬁ'@at
f frm the date they lssume chapge of the posts until further ardet.
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AR TTE Horbuy

conmquﬂ, upen promotion fo- the pmts of wperint@ndent the
folloving tronsfor And posting are iﬁlﬂo owdmxred in the intrmst of
piblde servicel .
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The Fead Assistints on provtion shall be relioved within 30
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arpe being posted shaxtlyy
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Copy tote

1) Ghe Chiet Engincox(P), Reportment of pPower, Neharlagua,

2) Tho Superintending Engineem(ﬂ), pmiap Bloctrical Cixcle,
Hisp for informstion,

8) The Bxecutive Bnginecr(C), Zirxo Civil Divisiom, 2iro for
informition and necossary action,

4) The Executive Engineox(C), &omdila Civil Division Deptt,
of Powor, Bomdils,

3) The Surveyor of works(f), AP,Elrctrical circle NO=I, Nehsre
lagun for informdtion,

8) Person cenceznsd,

7) Section 6-(C)/3(C)

8) fidentia) eectiong
Of f4ce ordoyr filo,

Sunerintentin '%ngrtﬁ(coord).
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DIRECTORATE OF ACCOUNITS & TREASURIES : NAHARLOGUHN

P | o (THROUGH FAX/SPEED pOsT ) gV
. P : : o f i
%o DA/TRY/15/99 .- Lated Naharlogun the 15th Nov '99 !
To, - E
!
The Accountant General ( A&E) |
Meghalay, Arunachal Pradesh etc. . : -
Shillong. o
Sub:~ Recruitment /posting of regular Divisional Accountants
Ref:- Your . lettor No DA/$edl/2-46/92 20543241 drd 4210-99 . :
ST & this offlce ieﬁﬁu/ngﬁ DAJ29/8457Virart ) /6204 Atd 8-9-99 o

Slr, ) ,

, The issue of recrnitment(mJ posting of Divisional
Accountants to. 38 public works divisions of this state |
which are presently manned by deputationist were under active
consideration of the state Government, ‘the Govt of A.P hao
observed that prior to this correspondance under reference
the state Govt. as well as thys Dircctorate were never congsulted
while recruiting and posting of DAos/DAs, though these posts
were borned in the establishment of Executlve Engineers and
paid from the state exchequer, It has also been observed that
prior to declaration of the Siate-hood (20-2-87), the cadres
of the DAOs/DAs ‘were enjoying pay scales without anomaly
with the comparable status of Accountant/Assistant/Superintendent
in the.state Govt., working either in the Dircctorate of Pccounts
& treasuries as well as in other Directorates or in the
District establishment ,1lhe Directorate of Accounts and Treasu-
ries now express concern on the pay scales presently enjoying
" by the cadres of DAOs/DAs whi¢h were enhanced without having

approval of the State Govt of.A.P. The higher pay scales presentl)
enjoying by the cadre of DAOs./DAs has been posi?g a problem for
granfing huge amount in the form of pay and allpwances during”

P U

the proposed training perlod of - 38 Divisional Accountants, 5 i
The Govt of Arunachhl pradesh is of the view that j

recruitment end posting of the DAOs/DAs for 38 working Divisions

of PWD may not be done at this stage, since £inal decision s

:of the Govt da still awaited . 1ho serving Dlvisjonal Mccountants. |
in the works Deptts on deputation basis may be allowed | ‘ \
extension for a further, period of two years from thé date of :
explry of their present respuctive tenure in the interest of
public service. This will provide guccour to the poor financial
position of the state prevailing at the present time, This
arrangement 1is proposed till view of the State Govt. in final
shape could be put forward to your esteem office. '

-

Yours falithfully,

B ’S6ﬁ9>m \1/¢F°'f | | ( C. M. Monginaw ') | "

\,f—‘ 1
ﬂwe o Joint Director of Accounts
/i;*o VjiyJ) Directorate of Accounts (o Treasuries
ﬁ@ . Aﬁjawdﬁpﬁr}) covt of Arunachal Pradesh
()V“. /( | Fax No 0360 244281
‘ 3

'l.‘The P;S to the Hon'ble Chief Minister, hrunachal )
pradesh, (tanagar for information of Lhe Hon'ole(:htb
Minister, , ,

2. 1he 1.5 to the Commﬂﬁsioner(Financc)Govt of: ALP

Ltans o for fuformation.

3. The 1¥ to the Commicsivner Py /Ry /P /IFCD /Power .
for Intormation Contd...2.. '
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4, The. Accountant General ( Audit ) Arunach.l , Heghalaya ctc
shillong for favour of fuformatlon. S

. §, The Chief Engineer  bwWD . (EZ / Wz ) / RvD/ PHED / IFCD /
power, for information please. Thay' are reguested to glve
continuation to. the serving DAs who are on deputation ,

b for a further period of 2 yedrs on expiry of their present

;: ) - term-of ~deputdtion & meanwhile, they -may please direct

Soe ~ the Executive. Engineer concerned not to, accept’ jolning report
rofon @(bA) without consultlng the state .Govt/ .

i _ b Lae 4 A s o by e .
Sl 0a, w ANAELOGIN. | L
. fw‘ A B 3 % P Lt “'d"i ’ " o S
Py i . L w LS . )

~

=
-
—

R . ' Hu NImaw )

= W o rirector of Accounts:
; Directoratn of Accounts & Treasurlies

Govt ;ﬂ.Ardnachnl pradesh
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IN THE GAUHATI HIGH COURT. 22‘ LD
( THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA.Q\;GE

MANIPUR, TRIPURA, MIZORAM AND ARUNACHAL PRADESH )

IN THE MATTER OF
W.P.(C) No,1117 OF 2000,

Habung Lalin. .... PETITIONER.

= VERSUS =

The Union of India

and Others. esse RESPONDENTS .

=~AND=

IN THE MATTER OF $

“ ! 9008~ ﬁ § Affidavit-in-opposition on behalf

of Respondents No.l and 2, The

i:aﬁg Union of India, through the
Comptroller & Auditor General of

L{/ - India, New Delhi and the Accountant
1571

General (A&E) Meghalaya etc.,Shillong.

I, Shri S, A. Bathew,son of Shri W, B, Bathew,
aged about 36 years, Senior Deputy Accountant General
(Admn), Office of the Accountant General {( A&E)
Meghalaya, Shillong, Respondent No.2, do hereby

solemnly affirm and declare as follows : =

1. That copy of the application has been served

upon me and being authorised to defend the case

contd..2..




2.

3.

&

-2- |
the case before this Hon'ble Gauhati High Court,
I do hereby file this Affidavit-in-opposition as
desired by this Hon'blé High Court as per order
dated 8.3,2000,

That this Affidavit-in-opposition is filed
bonafide'aﬁd save and except what is admitted in
this AffidaVit-in-opposition the rest may bé

treated as total denial by the Respondent.

That with regard to the contents made in paragraph

1 of the Writ Petitionm, I beg to state that except

the contents made in the last sentence of this

para, what has been stated by the Petitioner is
a matter of records. As tegards the contents made

in the last sentence of this para, it is to bé

'stated that the order repatriating the Petitioner

to his parent Department was issued vide Memo No.

DA Cell/10-1/93-94/99-2000/ 1619-1628 dated

24.12.99.(Annexure; { /. Based on this order the
Execﬁtive Engineer Bameng PWD, Bameng, releasedA‘
the Petitioner on 12,1.2000 and the Petitioner
joined his parent Departmeht on 24.1.2000, The
Petitioner's statement that he 1is serving as
Divisional Accountant under the Executive Engineer,
Bameng,PWD, Division..Bameng is completely false

and_mis-etatement of facts. The Petitioner' filed

contdee3es
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5.

@.

- 3 .= ,
Petitioner filed this present Civil Rule before
'the Hon'bie High Court, afier two months of his
reilease and joining his parent Department,
mis;eading the Hon'bie High Court by giving faise

statement of facts .

Further to state that the Petitioner
who joined in his parent Department on 24.1.2000,
was subsequently transferred and posted to
Superintending Surveyor of Works (C) Unit under

the Chief Engineer (Power) by his parent Deptt.

- vide order No. CE(P)/Estt/E=I11/1/99=-2000 dated

7.2.2000 (Annexure= 2).

That with regard to the contents made in paragraph
2 of the Petition, I beg to state that these are

matter of records.

That with regard to the contents made in paragraph

3 and 4 of the Writ Petition, I beg to state that

- as ﬁer Recruitment Rules, which came into force

W.e, £, 24;9;1998. appointment of regular Diviéional
Accountants are to be made from amongst officials

_ " by the
who qualify at the Examination,conducted/Staff
Selection Commission only. Appointment of
Divisional Accountant on deputation was made by
the Résﬁondent No.2, as a stop gap arrangement only, -

till regular Divisional Accountants could be

contd..deo
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could be recrpited through the Staff Selection
Commission. Recruitment of regular Divisipnal
Accountant through Staff Selection Commission is

under process, As a stop gap arrangement circulaé

wgs issued to all the concerned during month of
October, 1996, by the Respondent No.2, for
appointment of Divisional Accountanl- on deputation,
initially for a period 1 year. In the circular, it
was clearly mentioned that the interested candidate
who are willing tb be considered for DA on
deputatidn.initially for a period of 1 year, may
submit their application through their Heads of

the Parent Department. The Petitioner who éubmitted '
his application along with others candidates, was
considered for appointment as DA on deputation
initially for a period of 1 year which was
subsequently extended upto 3 years., As per recruitmeat
Rules published in Gazette § of India dated 24.9.1988,
period of deputation cannot be extended beyond

period of 3 years. Before completion of deputation
period of 3 years, order of repatriation was isgued
on 17.12.1999 by Respondent No.2, repatriating the
Petitioner to his Parent Department.The Petitiéner -
was released on 12.1,2000 and he joined in his

Parent Department on 24.1,2000,

What the Petitioner has stated in paras

4 and 5 of this Writ Petition is false and mis-

contd.eS5.e
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mis=~statement of fact. No policy was adopted by
Respondent 2 to £ill up the Post of Divisional

Accountant in each P.W.D. Division by taking staff

_from other Department and Public Works Department.

Appoinfment of Divisional Accountant on deputation
basis is only a stop gap arrangement till regular
Divisional Accounﬁants are recruited £hrough staff
Selection Commission as per recruitment Rules which
came into force wee.f. 24.9.1998, The Petitioner

was not initially appdinted-for a period of 3 years:
but he was appointed initially for a period of 1 -
yéar and subsequently his period of deputaﬁion was
extended upto 3 years. The Service of the Divisioral
Accountant on deputation can not bé.regulafised for

Permanent absorption, as per Recruitment Rules.

( Copy of the Recruitment Rules is annexed as

' Annexure No, 4)

The .applicant who was on deputation has

no right to claim for regularisation/absorption.’
] : '

In this connection, it is to be pointed
out here that the Hon'ble Supreme Court of India,
Case No. AIR 1990 S.C. 1132, State of Punjab Vrs.
Inder Singh (1997) 8 SSC 372 and in Case of Ratilal
B. Soni Vrs. Union of India and others'heldvthat

" a deputationist is liable to be repatriated to his

contde. «Bee
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to his parent cadre/ Department on expiry of
period of deputation. Repatriation from deputation
cannot bevresisted by an employee on the grounds
that he has continued on deputation for a long time
during whicﬁ he earned promotion on ex=cadre posts
and that on repatriation he wiil have to work in

his parent cadre on a lower post"“,

In view of the aforesaid.Judgment passed'.
by the Hon'ble Supremefcourt of India, the Petitioner
who was'oﬂ'depuﬁation resisted the repatriatién
order of 17/12/99. B
( Copy of the judgment passed by Hon'ble Supreme

Court of India and copy of the Recruitment Rules

are annexed as Annexure No. 3 and 4).

6. That_yith regard to the statement made in
paragraph 5 and 6 of the Writ Petitiom, I beg to
state that the Petitioner while working as D A
on deputation, purely on temporary basis, was
promoted by his Parent Department, to officiate as
Superintendent in his Parent Department. But X no
request, either from the Parent Department of the
Petitioner or from the Petitioner, was received for
release of the Petitioner. Whenever request cames |
from the Parent Department of any deputationiet; the
'Respondents without loss of time, immediately re;easg

the deputationist, so as to enable the depﬁtationist'

contde.e.7ee
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deputationist to join in his Parent Department. An
example is cited herewith one Shri B.D. Bhattacharjee
while working as D.A.lon deputation, the - Respondent .
No.2 received a telegram from the Parent ‘bepartment
of Sﬁri Be Do Bhattacharjee for his release as he was
promoted as Head Assistant. This Office immediately -
issued telegraphic release order so as to enable-thé

deputationist to join to his Parent Department,

But in case ofVPetitioner. no such request

was received from his cadre controlling authority.

Had there been any request for release of
the Petitioner he would have been released

immediately.

What the application has stated in péra 6
of the application that he approached the Accountant
General (A&E) Shillong with the request to release

him so as .to join on his promoted post of

- Superintendent, is completely false and mis-statement

of fact.
| This office never issued any order to the
Petiﬁioner to remain and cdntinue as Diviéional
Accountant. |
( Copy of the Telegfam‘for release of Shﬁi
B.D. Bhattacharjee and copy of the release order
issued by Respondent No.2 are annexed as Annexure

No. 5 and 6).

contd..8 oo
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‘That with regard to the statement made in para 7

of the Writ application, I beg to state that, on

cdmpletion of period of deputation, order of
repatriation was issued and the Petitioner as per

order of repatriation was relieved of the office

of Divisional Accountant and joined in his Parent

Department on 24.1,2000,

( Copy of the joining report is enclosed marked

as Annexure= 7).'

That with regard to thé statement made in paragraph
8 and 9 of the Writ Petition, I beg to state thét
it is already stated in paragraph 6 of this Written
Statement that neither the Petitioner nor the Govt.
of Arunachal Pradesh approached the Respondent
No.2, for release of the Petitioner, when he was
promoted by the Parent Department. Had there been
any request for release of the Petitiener. he would

have been released without any question.

The matter of cancellation of promotion
or promotion of the Junior to the Petitioner is to
be decided by the Parent Department of the
Petitioner. The Respondent has no jurisdiction on

the matter.

cont@ee9ee
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That with regard to the statement made 4in
paragraph 10 of the Petition, I beg to state

that. it is a fact that the Govt. 6f,Arunach§1
?radesh requested vide letter No. DA/?&RY/15/99
dated 15Q11.99 \ Annexure= 8) to eitené the pericd
of deputation for further period of 2(two) years |
from the date of expify of period of depuiatiog

of deputationists. But this office vide letter No.

DA Cell/2-46/92~93/1698 dated 7.1.2000 (Annexure=-9)

addressed to Govt. of Arunachal Pradesh exprassed

‘inability to extend the period of 2 years.

That with regard to the statement made in paragraph
11,712 and 13 of the Petition, I beg to state that
it isQalready stated in para 9 of thi;'Written
Statement that the Govt, of Arunachai Pradesh was
iﬂtimated that the period of deputation cannét be
extended after the expiry of period of deputation
of 3 years. As per Recrﬁitment Rule in force, the
Petitioner was released and repatriated to his
Parent Department and he.joined his Parent Deptt,
on the 24.1,2000, The Parent Department of
Petitioner has already posted the Petitiéner. in
the appropriate post with appropriate scale as per

the decision of the Govt, of Arunachal Pradesh;

That with regard to the statement made in paragraph

14 of the Petition, I beg to state that the

ccntdo 010;0
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that the Petitioner is originally a staff of
State Govt. of Arunachal Pradesh. Thus the Govt.
of Arunachal Pradesh is to decide the service
matters of the Petitioner, The Respondent No.2,
is in noway concerned with service matters relating
to the Petitioner.
The Petitioner may like to move his Parent Deptt.,
for redreésal of any grievances concerning his
service matter. As the Petitioner has already
joined his Parent Department on 24.1.2000, the
question of allowing the Petitioner fb continue as

Divisional Accountamt does not arise.

That with regard to the statement made in paragraph
15 and 16 of the Writ Petifion. i beg to state
that, what the appliéant has stated that the persons
Juniors to the Petitioner who were also deputed to
the Accountant General, Shilldng as -Divisional
Accountant have not been repatriated'and other
repatriated Divisional Accountant; have been retained
and are allowed to éontinue in their service ét the
instance of order of Gauhati High Court passed in
W.,P.(C) 496/2000, is false and mis=-statement of fact.
The Petitioner was a Divisional Accountant on
deputation and he éannot be aliowe¢ to continue as
Pivisional Accountant after expiry}of the perijod ofh

deputation.

v

. _ contd..1l..

\DAVIT
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It i8 already stated in para 5 of this Written

Statement that the Hon'ble Supreme Court of India,
Case No, AIR 1990 S.C. 1132, State of Punjab Vrs.
Inder Singh (1997) 8 SSC 372 and in case of
Ratilal B. Sbni Vrs. Union of India and others
held that * a deputationist is liable to be
repatriated to his parent Cadre/ Department on
expiry of period of deputation, Repatriation from
deputation cannot be resisted by an employee on the
grounds that he has continued on deputation for a
long time during which he earned promotion on ex-
cadre posts and on repatriation he will have to

work in his Parent Cadre on a lower poast".

In view of the aforesaid judgement
passed by the Hon'ble Supreme Court of India, the
Petitioner xx cannot be allowed to continue as
ﬁivisional Accountant and by repatriating the
Petitioner to his Parent Department, Articles 14'
and 16 of the Constitution of India have not been

violated,

That with regard to the statement made in
paragraph 17, 18 and 19 of this Writ Petition,

the Resppndent has no comments to offer.

I beg to state that the Petitioner is not
entitled to any relief. The Petitioner has
hopelessly failed to bring out the Prima-facie

contd . 012,06
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Prima~facie case in his favour and there Eéing
no arbitrariness, the Writ Petition is liable to
be dié@lssed and the interim order granted needs

review and to be vacated.

15. I beg to state that this Writ Petition is malafide
and an interim order has been obtained by mis~-
leading this Hon'ble High Court for which it is

a fit case for prosecuting the Petitioner.

16. That the present'writ Petition is }1able to be
dismissed solely on.ﬁhe ground of jurisdiction.
This Hon'ble High Court lacks jurisdiction to
‘adjudicate the case of the Petitioner who is

purely a Central Government employee on deputation.

17. That this Affidavit-in-opposition is filed
bonafide and in the interest of justice.

.18. Tha£ the contents made in paragraph 1 and 2 of this
Affidavit-in-opposition is true to my knowledge and
those made in paragraph 3 to 13 are derived from

~ records which I believe to be true and rest are
humble submission before this Hon‘b;e Gauhati High
Court. And T swear this Affidavit on .3} &G day of
j%i/ May, 2000 at Shillong.

/ | |
e ﬁé“““ﬂ‘ . S “/%i/’g

b, BA. LE A
sbiS N. Sing d\mcu'!’ : : o : .
on defore s ¢
shitlongs Blr n:s:M mﬂ’ ‘-z;{'qi:! _The deslare ldemlj:i:d": | DEPONENT
Shille (/is personally known
/( Q N SL atl;(rcud over and explained ' W m”
' Certifel’t the declarant and hat the t.” ‘P} Accountant Geners! ’AH
waioxis 0 med perfectly “”dmm"‘ (¥..q) wr oty
tealorant #6¢ Z " @ffice »* the A.G. (A&E) .
Wwead, 6 wEmNe MY
ge mlsswn:;‘v 2-:‘::' S oMl sTroram & AP,
Gauhati ) C.ped

«.‘Mllonn
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Copy fornarded for informetinn 7nd neces sjr action to

L. The Chipf Engineer,'nggzsie&RU)‘f Cmaﬁé%42<&\ggﬁ;_
____3:. AN ELNED '?./.Ol-—_.. imeym=— ., Ho, 15 ['\qu@c‘t()d 1
arrange for nosting of r)I‘I/S)ﬂ( MWK\%& __&kk’Y\

v___________________~____-_-L-Jnv151L1al iCcountant on
deputatinan, on his renatriation to his: parent Denartment.
The conhcerned Exscutive Enc1neor has. heen asked to release

1 tgA;QLk)L&ﬁY\%?:_ﬂufﬁfiifk\,_-~_on or before
---1 %) Rl 3

of hls Dlv151on on or oafore ~4/:2«4 l EQQQAUD_ as his
term of deputatlon oyplres He is also requestod to

1nstruct bhrl(/pf/ ..;; LL/Eﬁéﬁ_hlaJE\JL4’)at ..... -

In’ hls/he Lelecqe from your dGOcrtme it may bz lhot gﬁ

~thet no” fuither cxtentlon of p“rlod o deputatlon will be

granted to- %hr1<:97{ L&”C?Ei' :QQQ _____________ 5

under any. 01rcumstcnces to av01d .ény compllcacy.

A, The EXeCUtlve En 1neer,—;-—~——;————-—«—~~~~—-~~———w——~~—¥~—

: ______-—___—-Dh/DAO of is/her bivision to look after the

work of Lhe U1V1513nul :cco Qtent of the Office of the
hxecutlvo ENginesr —mm—mmo—imenms e e e
in aidltlon to .his/her normol dutie with~effett'fram

e untlll further order. .
‘ . Cantd....3

e L S2T BmEXURE

'

to report to hls/h:r paront Depgrtment 'i.e, Office £ the  “”.;'
Chief Englneer, : ;’:> Q%FQ LU ; ;Q_QZZQE&JLHfL{/- .
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7. Shri/ e e o o o .....-__..._.._....__...........,......;,...._'..___.._-..._._...'..
DO urade-l/ wivisional .ccount 9f the Office of the
Executive Engineer == e e o o e o T £ S e e T
{ .
s octed to look after the work

of the vivisi.nel sccount of the
w,e.f.

untill furthrr rdor .

© npormal dutids, '
N )
a8, Shrl/gwf'c/ 1 KOAAA NN e = .

D1v1513na{24£cwuntant on(iyputatlon, ﬁg the ercutlv%§:£;) /
Engineer M=---==t ___ _-JV__ LA e ARG

—1_..

He/SHe is hereby abkrd to report to h15/

Demartment; i.e. 0/o the Cref Engineer{(=-¢-

@, Personal Fils 5 bhri/éyfﬂ ~3j§5:gl;f—_

10. Personal File >f Shri/smti ————====r e -
11.. 5.C. rile. -
) [ LA
12, E.O. File..® . .= - T . o
o ' ' senicr mccounts ‘fice
— .“' N i
\
‘l
('»/ “l N Vs N
L
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T o OVERIMLLHL OF UG HAL PUADESH | éP le/
SRS T QLRICE OF NI CHURF G |

AIU (ROY R) DERA CIN L GF POviER
*‘( l‘ir‘a!lr}'_,i_L‘\'J.Ui‘i SIOPRN 2 :/‘31 11!.)‘0 ‘

FXNQAQE(P)/RStL/“*111/1/99;2000/ DLl N/Larun We f\h/;
e ‘ oo Feb,200

S PE OFFCE __CRDiR | | o

Oh Joining of Shri Habun
office is hereby attached to Su
- unlt under the Chief En;ineer (

8 Lalin, ABsistant to thig
perintending Surveyor of
Power),

’ i
i )
I ST e ’

‘a'IOI:‘kS (C)

)

. . |

. o,

A . Bnglneer Officer

. Yo Chicf Engineer (Power)

Deptt, of POWquNnharlaggg.

Memo. No.cz(p}/E;tt/z—1i1/1/99-2000/})1;\0 AN
'-‘C‘?p_‘,’ Lo s= ) Vo

Dtd, ) ay [
Offic. Order File,

The,ﬁuperintending Engineer (B), APLC-I, Beptt, ot Power,
Mahorlaun for informition please,
The  5,5.,4, (Civil), 0/n the Cx
Haharlazun for infoim

(POWGF),.UeDtto of Povicr,
4) - Cashicr

+tion please,
y wonal Cfijen,

shri Habuay Lalin, scsistant,
'Eyk“h”’“"“ 6) Perconal

Lile of porson concerncd,

o s
Enzineer Officep
: to Chief Engineer (Power)
Deotl, of ewer,Naharl gun,
' R : ! . {

| < Aa_

B .

A . :

I“' ".
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: the time of prornotr%h
inted to Group B in a
* change of channel —

ation — Avoidance of

structions-issued by the
ated under e Marine
rascribed the following
Zhannel II — Regional
(austics; Channel I —
i V — Shrimp Farming.
1 of these channels of
otained”. Clause 10(3)
in the scale of pay of
i days of completion of
n such channels as may
use 10(4) that “Options

ion for the channel was
-700 or it could also be
1p B posts as Quality

tively as dealing with
2) is geaeral in nature
specific categories of
: 10 be read as part of a
s bzen conferred on all
».!d be rendered otiose.
which in specific terms
:onditions laid down in
lause (3), an employee
/ith the reg: :ements of
ssible to hold that while
t sub-clause, the rest of
“the employees referred

:mployees.in the matter
ise 10 which deals with =32

‘omotion” only relate to
f option that has been
‘rom Group C to a post
vere holding a post in
visors, can exercise the
rticular channel.(Para 8)
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1997] SHORT NOTES TO SUPREME COURT CASES CLVII
SN-120 . .-
1998 Supreme Court Cases (L&S)31  ~
(1997) 8 SCC 85
(BEFORE DR A.S. ANAND AND K.T. THOMAS, 1)
HARYANA STATE ELECTRICITY BOARD . E
AND ANOTHER = .. . Appellants; .’

_ Versus e
HAKIM SINGH .77 Respondent.

Civil Appeal No. 6917 of 19971, decided on September 30, 1997 o

Appointment — Compassionate Appolntment — Request for, afler a long time (14 years
I the present case) — Rejection of such request — Upheld — Request for compassionate
appolntment made when the deceased employee’s son attained majority — The request
rejected by the appciiunt-Board on the ground that departmental drculars prescribed
maximum three years’ time for making such request — The High Court holding that “in case
of minor child the perlod of three years would be applicable from the date be becomes
major’” — High Court's interpretation set aside — If the family miembers of the deccased
employee can manage for fourteen years afler his death, one of his legal heirs cannot put
forward a clalm as though it is a line of succession by virtue of a right of Inheritance — The
object of the provisions is ... to give succour to the family to tide over the sudden financlal
crisis befallen the dependants on account of the untimely demise of its sole earnirig member

A (Paras 12, 13 and 16)
Haryana SEB v..Naresh Tanwar, (1996) 8 SCC 23 : 1996 SCC (L&S) 816 : IT (1996) 2 SC 542; Umesh
Kumar Nagpal v. State of Haryana, (1994) 4 SCC 138 : 1994 SCC (L&S) 930 : (1994) 27 ATC,SB7:
Jagdish Prasad v. State of Bihar, (1996) 1 SCC 301 : 1996 SCC (L&S) 303 : (1996) 32 ATC 238, relied
Appeal allowed i K-0-M/18680/CLA
. ' A SN - 121 I Y g ‘
,,t') 1998 Supreme Court Cases L&S)34 .7, ... . .. .0 |
g C(199M85CCIT2 - - e e

- (BEFORE SUIATA V. MANOHAK AND D.P. WADHWA, J1.) | "'__,',ff
STATE OF PUNJAB AND OTHERS '

“w -

.
.o

TR

Versus samalalls

INDER SINGH AND OTHERS

. Civil Appeals Nos. 1293-1303 of 1995 with Nos. 8302 of 1995¢ 1939 of 1997, =~
7137-38 and 714547 of 1997, decided on October 3, 1997 - &-ns i 7.

A. Deputation — What it is — Held, Is a services outside the eadre or the department on -
temporary basis — YWords and phrases : .- S TR R ST
B. Deputation — Repatriation from — The deputationist, held, is liable do. be
repatriated to his parent cadre/department on expiry of period of deputation — Repatriation
from deputation, further held, cannot be resisted by an employee o the grounds that he has
continued on deputation for a long time during which he earned promotlons on ex-cadre
posts, and that on repatriation he will have to work in his parent cadre on a lower post —He '~
. . . - CRERTE I HANES LT | BT I 1 I

t From the Judgment and Order
No. 757 of 1995 :

{ From the Judgment and Order dated 3.-9-1994
Nos. 885-892 of 1994 - .

dated 26-2-1996 of the

Punjab and Haryana High Court in LPA.

. Cti 3 Y AR et 90
of the Punjab and Haryana High Court iri:{.PAs]
s o tear ud s blusw
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S luntary Retirement while on deputation — Q alifyin }
. service — Deferminat:on of, by tg g Into account deemed period of deputation Punjap |,
Lo R Police Rules, R, 2125 — Police Act, 1861 ' E ulty — Constitution of Indla, Arq- 142
o et f‘«g;‘---_'__ . r ?.‘f'ﬂ.‘f of the Supreme Court to make such order “as is ntCessar}'-for dolng comple(cj_usuce" b B
1! " C. Deputation — Authority competent 1o decide whether an asslgnment (s 5 deputatiop -
SRR — Held, such decision Is to pe taken by the auth

ority which controls the service or Post from
which dn employee is transferred op deputation . . .. .- el

LA TR T

£ D. Depatation — Witgoqq & 'ns‘émormempxoyee-‘-nerd,hoi permissible . .-
L ™ The respondents who were ippointed as Constables in Punjab Police were 1akeq on
ok dcpumdon to Crimina) Inycstiggtion Department (CID) of Purijab’ Pojié

. WETE SOUBht 10 be repatriareq 1o their parent cadre a5 Constables or Heag Constables,
' “h’ depending upon their position in the parent cadre, o _ . '
; Held:. -.. .. . - .

Tl
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Q.

“deputation™ is of ngo help, In Simple words, “deputation” means service outside the-cadre or B
outside the pareny depantment, Deputation g deputing or transferring an employee 1o 2 posl)

. outside his cadre, thy iS 10 say, to another department 0N a temporary bagjs, After the €xpiry
period of deputation, the employee has 1o come back to.hjs par

. $ame position unless in (he Mmeanwhile he has e ion in his parent department as!
. I per the recruitment ryles, Whether the transfer § i

not is decided by the authority Wwhich controls th i

$
5
> T

Y ) N
yreea it

L . D.M. Bharesi v, LM, Sud, 199} Supp (2) sce 162 : 1991 sce (L&S) 1193 ;¢ 1) 17 ATC 310, Ratilal M
v Soni v. Stare of Gujaray, 1990 Supp SCC 243 1 1990 Sce (L&S) 630: ¢ 1) 15 ATC 857; Puranjit
gk v, Crvon TRIory ¢ digarh, 1994 Supp (3) sSCC 471: 1995 5 (L&S) 95~ (1994) 28, . f-
ATC S18: R. Prabha Devi v, Gy of India, (1988) 2 SCC 233 - 1955 SCC(L&8) 475 : (1988) 7 aTC [
63, relied on . ’

I B U
Narayan Yeshwant Gore v. Union of India, (1995) 4 sce 470: 1995 scc (L&S) 1040 : (1995) 30 ATC
566, distin Suished

Narcm{ra Credha v, Union of India, (19
BRI 1 . Itisreally harsh o he fespondents (o be seny

{
4
i o )
RN :  T. Shanthararn v, State of Karnataka, (1995) 2 sce 538 : 195 scC (L&S) 537 ; (1995) 29 ATC 383;
H
i
i

;”; retired from CID in thoss ranks, A hope, though not true, is instilled jn officers like the
"' + respondents (hat they would continue in the CIp holding higher ranks i the age of ‘g'

\ superannuation. The condycy of the appellants fiow suddenly asking (he respondents to go %
" {i back to their parent depantmenys when they have p i ¢

ppear to be ratker unjugy, g would have beep moy

been told the consequences of thejr continuing on deputation and sudden repatriation, It
would also be more 2ppropriate, considering
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ey, Yow Dblhi,'thpkath September, 1968, '

"~ GeS.R. 749 « In éxercise of the powars conferrei by clause () of
art%;la 148 of the Constitution, snd sftor consul tetion with the
Compjtroller and 2uditor General Of India, the Preaident hereby makes
the. following rules to requlate the method of recruitmant to the
post of Divisionsl Accountant under the cadre control of the 2CCOU-

ment, nemgly s ,

"~ 14 &hort titlo';dd‘édhmédécment?- (1% These ruloé may bo called
“the 'Indien Audit and Accounts Department (Divisfional Accountant)
Recruitment Rules, 1988, . - Loino O o

- (2) They shel) come inégifaiéé on the date of thoié’puhlicatlon
.injtho‘oggicial Guzatte, :

2. Rumber of post, classification end s-cale of P8Ye = The number
of the aaid post, its clexsification and the scale of pay ettachsd

‘thersto shall be ag specified in colums 2 to 4 of the Schedule
ennexeed .to these rules, : : .

: 3o Mathed of recrultment, age 1imft, qualificetions, etc, = The
‘mathod of_recruitment;‘aca limie, qualificztions and other matters
relating to the said post shall be as specified in columns § to 14

+ 0of tho said tchedule, - #r: v+ - C -

"y

£

d;'Diqqﬁalizicatiéha.;fﬁaﬁSQEQSﬁ. - . |
(8) who has entered into of contracted a merriage with a parson
" having a spouge living, or === = ' '

{(b) who, having 3 Bpouse living, hns entared into or céntractcd
. a merriage with any person,

RERRAXEARRL R B ‘
"+ shall be aligible-for -eppointment to the seid post

“Provided that the Comptroller snd Auditor General of Indin may,
ir satiatieduthnt~auch1ypr:1aga. is permigsible under the o
personal Iav'cppllcgblb_go such a person and the other party .
" to the marriega and- that there are other grounde for so . ,
- doinq,.cxcmpt-ﬁ:x'aanp@gnop'grom the oparation of this rule,

5. rower to‘telaxforwharcftho“conétbollar ond Auditor Cenersl of N
India i3 of the opinion: that sm it 15 nacessary or expedient so to
42, he moy, by order end for ‘reasons to be recorded in writing, re. - ‘
lax sny of the provisions of thesse rules with respect to sny class v///q’
or category of persong, o - :- - L o o i£> -

6. Saving - Nothing in theso rules shall affect reservetions, ree L{}‘]
laxation of »ge 1imit ‘and other concessions required to be provided ﬁé;L
for the Schoduled Castes, the fcheduled Tribaes, ExwSe-rviceman-gnd ﬂ’Y
other s=-pecial cateqories of parsons, in tecordence with the orders - [‘{158?
issued by the Cantral Government from time to time in this regara 77
B8 epplicnblq)tn‘pgggogg employed in the Indien Audit and Accounts uﬂ,oﬂ“"

Department, ' dhhas wL swamiow , T sttt ACEO o Genersl (£
< e SCHRDULE L o g AocOUn Fre. gaiiler
S ' LR B ,  anaiera. ©
Neme of Mo, of poot Clasnification tcale of Yhather Whether . -
- posat 4:.:4 . PAY . selecti- bonefit of |
| T SRS . on post of added’
: LIS VR o er none yeors of
LI ‘;fﬁ['f~f_.. - nelectie pervice ede
ST RN en post missible
BT , under rule
30 of the
’ Central
' - Clvil Ser-
vica(peone
sion) Rules
1972
T 19‘ ] ] Je T 3 53 0%
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-slonal  2504*(1989) General 1s.1400-40- Not No -
ountant *Subject to Central 1600-50- applicable S
varlation Service 2300-EB-60 5 ~.
dependent  Group'C' -2600
on worke Non-Gaze-
load. tteqd
Ministerial
Age limit for LEducational and ather Whether age and Period of
.direct recruits qualifications requi- educational qua- probation,
red for direct recru- lifications pre- if any.
itac - 0 goribed for » .. :
: ' - direct recruits .- .
- will epply in_,sqnhfL 1 '
case of promoe PR
‘ tees. s L
Te 8. 9, i 10. .
Between 18 anq " "Bachelor's - Not ‘epplicable ‘' 2 years -
25 years degres of a recognised o
Note: The University., ,
crucial date Note: The educational
for determin-" ‘qualifications is
ing age limit relaxable under the or-
shall be as ders of the Comptroller
advertised. and Auditor General of
' - India for specified Ca-
tegories of staff in the
Indian Audit and A-ccountg
Department and Stata Public
Works Accounts Clerksg.,
Mathod of recrultment whether by direct 1in case of recrultment by
recruitment or by promotion or by depu- promotion/deputation/trans-
tation/transfer and percentage of the. fer grades from which pro-
vacancies to be filled by various motion/deputatioq/transfer;
me thods, ' to _be made.’
“11, 12,
Direct Recruitment. ’ As staged in columm 11 - R
Note: 1. The direct recruits will be selected on the basis of an v
{specl-  entrance examination conducted by an authority/by the - o
fied Comptroller and Auditor General of Indias During the
period of probation, they should qualify in the pres-

cribed Departmental Examination.

NOte: 2. Vacancies caused by the incumbent being away on trans-fer
on deputation or long illness or sudy leave or under other
clrcumstances for a duration of ona year or more may be

"filled on transfer -on deputation from .

(1) Accountants (rs.1200-2040) ‘and senior Accountants
(rs« 1400-2600) (belonging to the Accounts and Entitle- .

Contdo-.oo poao



. 4) State Public Works Clerks holding posts equivalent to or C;b
L comparable with that of Accountant/Senior Accountant on a :
‘"~ -regular basis for 5 years including 2 years experience in \\\\
r"“\*"‘ Public Works Accounts, LT

Nof:c'; 3. The period of deputatiO_h including the period of deputation
: ’jk in snother ex-cadre post held immediately preceding this

If a Departmental Promotion Committea exists, what Circtmstances
is its composition,- : " + . """in which Union
. . , : Public Service
' ' - v . Comhission is
' ~ to be consulted
in making recru-

, , —— ditment,

13, ' . : 14, .
Groip o Departmental Fromotion Committee Not applicable
(for confirmations) consiasting of t- i 4 Co

(1) Ssentor Deputy Accountant General/bepu T
Accountant General (ddeling with the R
cadre of Divisional Accountants) ,

2) Any other senior Deputy Accountant General or

_ (3) An Accounts Officer.

Note: These senior officer amongst (1) and (2) above shall be the
Ch aitman. o .

F2 ’

FuNOoA=12018/13/88-EG~1)

gm0

0/o The {erountant n{rtl (A&R] - | L
Maeghalaya, Etc, Shillong.
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STATE  EXPRESS TELEGRAM

THE CHIEF ERGIMEER (WZ )(EZ)
PWD
ITANAGAR

NO D2 CELL/79 DT

AS DESIRED BY THE GOVERNMERT CF ARUNACHAL PRADESH
SHRT B8 D BHATTACHARJEE DA UN DEPUTATIUR I3 REPATRIATED
Tu KIS PARENT DEPARTMENT WITH IMMEDIATE EFFECT (.) MAKE
NECESSARY ARRAKGEMENT FOR HIS POSTING (o) THE EXECUTIVE
ENGINEER, ALONG PHE MAS BEEN IKSTRUCTED TELEGRAFHICALLY
TU RELEASE HIM IMMEDIATELY (.)

ACCLYNRTYS
MECLHALAYA

RTT é>ﬁ///"/

Sr. Accounts Officer

Mamo ¥o DA Cell/FC/BDB/51w62 8t. 54,2000,
Post copy forwarded to

1) The Executive Engineer, Along PME Ovn., Along,
hruniachal Pradesh, with the reguest to release
Shri B.D. Bhattacharjee, DA on deputation with the
instruckion to join hig Paient Departiment. Intimate
date of release to this office and also to all other
concerned,

2} The Syperintsnding Engineer, 2Along Civil Circle,
Along s Arunzchal Pradeshe

v/é) The Superintending Eangineer, Coord), Capital Circle,

PWD, Arunachal Pradesh.

4) The Syperintending Engineer, Basar Circle, PWD,Basar,
Arunachal Pradesh.

$) The Chief Engineer, (EZ) PWD, Itanagar.
6) The Chief Engineer, (WZ) PWD, Itanagar.

7) Shzri B.D. Bhattacharjes, DA on deputation, ©/0 the
Executive Fngineer, Along PE bwvn,, Along, Arunachal
Pradesh.

LY W Accounts Officer.



OFFICE OF THE ACCCUNZANT GAUZRAL (MMR) MEGHALAXA EIG, g
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Ko, DA Cell/1  Dated /2000

48 Couired by the Gove of Arwnechal Predeal,
hrl Be Dy Bhattacharjes, D.A w deputation at present
postid in Along FUE Divisien Along, Arupachal Pradesh

is repatristed to his Parant Depurtuest i,e, Chief manoer,
PuDy Itanagar with Lmediate afroc% '

1

- On being relieved of his duty from the office s
of the Executive Engineer, Along FHR Division, Along he ds

to report for further duties to the Chief Fngineer FwWd,
IMIS&X’. : .

- As roquired under ‘para 364 of thea Comptml]nr

and xéxm Audit.or Genoral' 8 M.8,00 (Adzny) Vol I roprotuced

in Appendixe I of the C,PeWeds CM?, 2nd BEdition 196’#, if-he o
relieved officigl should prepars 2 wonorardum reviewing the

‘Acoownts of the DAivisimn ( in %riplicate) uhich the

relieving official should exazdne and forvard promptly witb
his remorks $0 the Accountant General (@E) Heghalaya

" etey 3hillong; through the Divmmalorr_icex, vho will |
' gecard such obsorvaticuy thoricn as ke woy coasider

necesiarye 1ihis memorandum 1s reqilred in sdditiea to
0o huddng over meoo of his charges to relleving Offlocery,

" Authoritys Senior neput{' Accountent %gneral(Admn.)

Order dat 2000 at ¥ 1n the fue
‘HQ DA Cel]ﬂ’é%m /
ed—

adonior Deputy Accountant General
(Admy) -

 Mewo Nog DA ééwmmcysf‘o‘ C&’t‘ <_ - \ QOOO -
Copy forwerded for information end neacasary actim 0 te

) " The cm;ff mngimr,' (W) PwD ticanag,atx '

L]

mahgni 2e00



TR

fesbantie 3

The Chief Engineer W)n PO,
- Itenagar,
-, ihe aapeuntmng Bngmwr, 3
Along G1vid irale, Alcng, .
. ATunachal Pradeshy - -
&) " he Juperintonding Engineor, (Cébrd)
Capitsd Cirale,
' Itanaaar.
5) | ihe oncuwve hngi.neer,

haC IV

PuD} Armachn rmm.
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STATE EXPRESS TELEGRAM

70
ALONG P H E DIVISION
ALCNG

ARUNACH/L PRADESH

NC. DA CELL/71 DT

AS DESIRED BY Tnbk GUVLRNSENT GF ARUNACHAL PRADESH
SHRY DBLD.BHATTACHARSEE DA CHN LEPUTATION IS REDPATRIATED
TO EIS PARENT DEPARTMENT @ WITH IMMEDIATE EFFECT ()
RELEASE SFRI B D BHATTACHARJEE IMMEDIATELY AND INSTRUCYT
HIM TV JUIN IN HIS PARENT DEPARTMENT () INTIMATE DAYE OF
RELEASE T S E  ALUMG CIVIL CIRCHLE P W D AND ALL OTHER
CONCERNING AUTHOURITIES ANL ALSO T0 THIS OFFICE ()

ACCUUNTS
MEGHALAYA

NTT 5;‘//~_
Sr.Accounts Officer

Meémo No,., DA Cell/PC/BDB/72-78 dt. 5.4.2000

Post copy forwarded for information and necessary action to.

1) The Exccutive Bngineer; Alung PHE Dvn; Along,Arunadchal
Pradesh. .

2) The Superintending Engineer, Along Civil Circle, Along,
Arunachal Pradesh. This has a refereuce to his
telegrm dta ) 29 ede 20000

3) Tne Superintending Fagineer, (Coord), Capital Circle

«~  PWD,Itanagar.

4) The Syperintending Engineer, Basar Circle, PWD, Basar
Aruynachal Pradesh.

5) The Chief Engineer (EZ), PWD,Itanagar.

6) The Chief Engineer (WZ) PWD, Itanagar,

7) S3hri B.D. Bhattacharjee, D.As. on deputation, 0/0 the
Executive Engineer, Along PHE Dvn., Along, Arunachal
Pradesh.

Sr. Accounts Officer.
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STATE TELEGRAM

TO {
. SENIOR ACCOUNTS OFFICER
ACCOUNTANT GENERAL
MEGHALAYA
SHILLONG ,
NO.CL(P)/ESTI/E~IL1/1/2000-01/ . _ DTD AAA ‘

24=1-2000 (FN) THE DATE OF JOINING OF SHRI HABUNG LALIN
EX-DA ON DEPUATION T0 HIS PARENT DEPARTHMENT AAA

CHIEFPCYER
NAHARL AGUN

_ EWNGINZER OFFICER
T0 CHIEF ENG INEER (POWER)

DEPTT, OF POWER,NAHARLAGUN.

Maro No.CE(p)/Estt/E-IIi/1/zooo-o1/‘) 60 Dtd. 3/ T s

Post copy forwarded for information and necésdary action to 3=

\k/?ﬁe Sr, Accounts Officer, AScountant Ueneral Office, Meghalaya

Shillong,

!

Enginecf Officer ’
to Chief Engineer (Power)
Deptt. of Power,Naharlagun.
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) " GOVT OF ARUNACHAL PRADESH
’DIRSCTOR:\TE OF ACCOUNTS & TREASURIES : NAHARLOGUMH

(THROUGH FAX/SPEED POST )

A0

tio DA/TRY/IS/QQ/énxQ$\ Dated Naharlogun the 15th Hov *99
e . , /‘ ‘J\_/ “ {'"- ’).—)\4
: ~ ' : ' N AV
To, e . '1_\.' { Q)
" The Accountant General ( A&E) - /1)\\ - .
Meghalay,Arunachal Pradesh etc. 2./9 o) :LS ,i)’ . " W
' Shillong | SRS A 'V < EEN
Sub:- Recmuitmeht /posting of regular Divisional Accountah;s
Ref:= |  Your-letter No DA/Cell/2-46/92-93/1241 dtd 4-10-99

& this office letter No DA/29/85/(Part)/6304 dtd 8-9-99
sir.l
.+ . The issue of recruitmentani‘posting of Divisional
Accountants to . 38 public works divisions of this state
which are presently manned by deputationist were under active
consideration of the ctate Government. The Govt of A.P has
- observed that prior to this correspondance under reference
the state Govt, as well as thjs Directorate were never consulted
while recruiting and posting of DA8s/DAs, though these posts
' wEFE:ﬁﬁiﬁéﬁ:zg:gﬁg:gggéﬁiignman; of Executive Engineers and
paid from the_state exchequer, It has also been observed that
prior to- declaration of the Stqte-hood (20-2-87), the cadres
of the DAOs /DAs were enjoying pay scales without anomaly o
with the comparable status of Accountant/Assistant/Superintendent -
in the state Govt.,working either in the Directorate of Accounts
& treasuries as well as in other Directorates or in the
District establishment .The Directorate of Accounts_and Treasu=-
- Tles now express_concern on.the pay scales presently enjoying
by_the cadres of DAOs/DAs which were enhanced without having~
approyal_of thé State Govt of A.P, [he higher pay 8Cales presently
enjoying by the cadre of DAVUS/DAs has been posing a problem for
graniing huge amount in the form of pay and allowanges during
the proposed training period of~--.. 38 Divisional Accountants.,
L * . . Y—— - N - -
. The Govt of Arunachal Pradesh is of the view that
recruitment and posting of the DAOs/DAs™for- 38 working Divisions
.0f PWD may not be done at this stade, since final decision
- of the .Govt is still awaited , The serving Divisidnal Accountants.
(:. in the works_Deptts on deputation basis may be alloxed — .
~\-?v exEgg§123;5951§_£§332?ffﬁgflOd15f two_years.from thh) date of : '
M expiry of.the present respective-tenure In the Interest of— . :
puklic service. This will provide succour to.the poor financial '
position’of the: state prevailing at the present time, This
. arrangément is proposed till view of the State Govt. in final
shape could be put forward to your esteem office.

g:_ {.’)] (\kﬂw N K "} Y.o

*
.-

(Y
P v S (
07‘&', . < Joint Directdr of Accounts )
(}’j\\\ Directorate of Accounts & Treasuries
L Govt of Arunachal Pradesh . .
Fax No 0360 244281 S A
Copy to :-

1. The P.S to the Hon'ble Chief Minister, Arunachal
. pradesh, Itanagar for information of the Hon'ble(?&fb
tiinister.

2, The P.S to the Commissioner(Finance)Govt of A.p. .
‘. Itanagar for information.

3. The V5 to the Comming: ver ay /ovmy Zor oy oo Sy
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. . b
.. The Accountgnt‘éeneral_( Audit ) Arunachal , Meghalaya etc 4 ff
Shillong for favour of information. g

\ ‘
5. The Chief Engineer PWD (EZ2 /wz ) / RWD/ PHED / IFCD /
power for information please, They are requested to give D«
continuation to the serving DAs who are on deputation , : '
for a further period of 2 years on expiry of their. present ‘ o
term of deputation & meanwhile they may please direct - !
\gthe Executive Engineer c¢oncerned not to accept joining repor
*lof _new_apointee(DA) without consulting the State Govt/
;(Directorate of Accounts “and Treasuries , Naharlogun,’
i DO thoa Gl ) . g
{

5.»!'The Chief Accounts officer PYD (22 / W2 ) / RWD /PHED /
IFCD / Power for information, :

7. Office copy.

( C . M. Mongmaw )
Joint Director of Accounts
Directorate of Accounts & Treasuries ‘ d
Govt of Arunachal Pradesh

Naharlogun
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. OFFICE OF THE ACCOUNTANT GENERAL(A&E), .~ .
MEGHALAY A, MIZORAM & ARUNACHAL PRADESH,

STHLLONG - 793001 RGN

A

HE

-

No. DA Cell/2-46/92-93/1698 | " Date : 07.01.2000
To -

“The Joint Director of Accounts,

Qo The Director of Accounts & Treasuries,
Government of Arunachal Pradesh,
Naharlugun,

ARUNACHAL PRADESH .

Sub.: Recruitment/Posting of regqular Divisional Accountant.
©Sir, -

- Ininviting a reference to your letter No. DA/TRY/15/99/9029 dated 15.11.1999
on the subject cited above, I am to inform vou that this office is the cadre controlling
authonity for the cadres of DA/DAO/Sr. DAO in respect of the State of Manipur, Tripura
and Arunachal Pradesh. Transfer and postings of DA/DAO/Sr. DAO is the solc

responsivility of this office and these officials are transferred ‘amoAg these th-

2
... Temporary appointment of DAs on deputation is only a stop-gap amangeiz:..
Further whenever a-proposal for recruitment of regular DAs is considered, concurrence ¢.

the concerned State is sought for. In this regard, this ofTice letter No. DA Celli2-46:52-

" 93/3365 dated 07.01. 1998, addressed to the Secretary, Finance Department, Governmen:
of Arunachal Pradesh, ltznagar, may please be referred to. '

Further, 1 am to state that as per Recruitment Rules, published in the Gazetted ¢
India dated 24.09.1988. the pericd of deputation cannot be extended beyond three years,
Hence, your request for extension of the deputation terms of the deputationist Divisional

Accountants beyond three years and for a further period of two years cannot be accedes
to. . '

Yours faithfully,

- ’
= Y/

Sr. Dy. Accountant General (Admn)



